34t Advocalés  AGRAHAYANA 7, 1800 (SARA)

(Amendment) Blll

of ‘India, thére were some rhembers
who subséribed to one view and there
were others who subscribed to the other
view. The majority of the members of
the Bar Council have taken a view
that those who want to teach must not
practise and those who want to prac-
tise must not teach,

Various representations have been
made on behalf of the teachers to the
Government. The Government, in due
courge, would apply its mind to this
question and see as to whether the
Government hag any role to play in
this matter or not. I am not in a posi-
tion to say at the moment wheher he
Government will have any role to play
in this matier at all

Ag regards the query raised by Mr.
Jagammath Rao as to whether the Ad-
vouogies General and the Atiorney Gene-
ra] can stand for election, there can-
not be any controversy on that, If they
ate the members of the BHar Council,
they can certainly be clected. I am here
an axample of that. When I was the
Advochte Generhl, I was elected as the
Chairman twice.

Wikh these words, ] commend the
Bill for the consideration of the House.

MR, CHAIEMAN: The question is:

“THat the Bill further to amend
the Advocates Act, 1961, be taken
into consideration.”

The motion was adopted.

MR. €CHAIRMAN: As there are no
amendrhents, with the permission of
the House, I shall put Clauses 2 to 8
10 the vote of the House. The question
is:

“That Clauses 2 fo 8 sland part of
the BilL”

The motion was aqdopted.
Clouses 2 to 8 were added fo the Bill
‘Claude 1, the Bnacting Pormula and the
Title were added to the Bill.

sm:in,éunhtrmgh
and Co. Ltd.

(Acquisition and Transfer of Shares)
SHRI SHANTI BHUSHAN: I beg to

move:
“That the Bill be passed.”
MR, CHAIRMAN: The guestion fim

“That the Bill be passed,’
The motion was adopted,

17.25 hrs

SMITH, STANISTREET AND (OM-

PANY LIMITED (ACQUISITION

AND TRANSFER OF UNDERTAK-
INGS) BILL

THE MINISTER OF PETROLEUM
AND CHEMICAIS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): Mr.
Chairman, I beg to move.*

“That the Bill to provide for, it
the public interest, the acqumtion
and transfer of the right, title and in«
terest of the undertakingg of Messrs
Smith, Stanistreet and Company
Limited, Calcutta, apd for matters
connected therewith or incidentsl
thereto, be taken into consideration.”

I have to say nothing more than this
that here wag a sick unit taken over by
the Government way back in 1872, It
was tlme for us to decide whether to
take it cover, or carry on the business
or leave it to those hands who had mis-
managed it and brought it to esimost
the verge of ruin. In view of the fact
that, in the eastern sector, and parti-
cularly in West Bengal wa do not have
any pharmaceutical complex worth the
name, Government decided to fake over
this particular concern in public in-
terest, nationalise it and manage to see
that, with a small investment of about
Rs. 1 crore, we raise the production
from a few crores {0 a large amount,

‘“Movell with the recommendation of the Predident.
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Le, about Rs 13 to 14 crore worth of
production More employment will also
follow in the wake of that pariicular
effort Government had no option in
this particular case because, ag 1 said
earher, 1t had been established that
the company was mismanaged and los-
pes were mounting And dunng
the peniod it was under the control of
the Government I must say thus 10
praise of the officers who had looked
after the company well that lhq had
progressively juced the

though the wages had gone up during
the last six years by Rs 14 lakhs. The
interest had also mounted up But
now the company 1s poised for not
only breaking even but for making
profits by diversification, by inore
investment modernisation and so on
Therefore, 1 hope that this Bull, which
is an effort not only to avoid mckness
but to give health to the drug indus-
try in West Bengal as a whole, will
be accepted

There 15 only one more point which
I would like to add, and that is, the
Government of West Bengal the trare
unions and the managerial cadre of
this company were all in favour of
Government taking 1t over The ques
tion of take over was also considered
by the Hathu Committee and the *lathi
Committee also recommended that, in
public interest, this undertaking shouli
be nationalised I have therefore
come forward with this ;nnocuous Bill
which, I hope the House will accept

With these words I move

MR CHAIRMAN Motion moved

“That the Bill to provide for, in
the public interest, the acqusilon
and transfer of the nght, title and
interest of the undertakings of
Messrs Smith, Stanistrees and Com-
pany Limited, Calcutta, and for
matters connected therewith or nv
dential thereto, be taken into cor
sideration "

SHRI SAUGATA ROY 1 nise to
support the Bill and congratulate the
Government and the Mimster for
Petroleum and Ch als and Fertili-

NOVEMBER 38, 1877
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sers, Shri Hemavati Nandan

for bringing forward this Bill As
the Minisler has already said, this
wds a sick company which was tempo.
rarily taken over by the Government
in 1872 At that time the Indian Drugs
and Pharmaceuticals were appomnted
as the authorised controller of b2
company Now the Government Las
decided to make permanent what *ad
already been done before, that is, tak-
ing over this company permanently,
for which Government deserve to be
congratulated by all and sundry

In thus regard I want to mention one
or two points for the attention of Shu
Bahuguna These relate to the phar
maceutical industry in eastern India
and particularly in West Bengal Why
18 1t that the drug companies ineas-
tern India become sick, become ailing,
become weak and become closed

SHRI VAYALAR RAVI (Chirayin-
kil) Even after charging high prices

SHRI SAUGAA ROY even after
chamn: lugh prices as Mr Rawvi says
in  western
India are domg very much Dbettec’
This 18 a matter which needs looking
mnto Ay the Minister has also stated
the Hathl Committee did go into this
question of pharmaceutical industryin
eastern India, and 1t did come forward
with certain suggestions as to how lo
create a stable basis for the pharma
ceutical industry in eastern India
I would request the hon Minuster for
Petroleum and Chemucals and Ferti-
Lisers to look into this aspect of the
matter, because, if I may remind him,
pharmaceuticals are one business in
which the profits are very large com-
pared to the investment provided you
do not invest in research In these
days the know.-hows are developed bLy
certain big companies abroad In
view of that, I will request the Minis-
ter to particularly look into this as-
pect of the situation

I would also like to refer to another
Company in West Bengal and which
has been declared gick and it Is,
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Bengal Chemicals and Pharmaceuticals
Works which was established by
Acharya Profulls Chander Ray I am
also connected with tus Company as
the President of the Umion there
Though the Government has announced
its decision to take over this compan;
somehow or other the decision bos
not percolated down and the official
guazette has not been ssued As a
result, the employees this month have
been served with a notice that thay
would not be paid their wages I
would therefore request the hon
Minister to see that the delay in the
take over of this company 1s als0
ehmnated

AN HON MEMBER Ag you are the
President of the Workers' Union of
this Company, you are also responsible
for the deterforation i1n the working
of the Company

SHRI SAUGATA ROY A company
never becomes sick because of the
workers, 1t becomeg smick due to mus.
MAnag: t and b they run 1t
wrongly It 18 never because of
workers that a unit becomes sick

As I said I am trying to make the
Minister s already strong hands stron
ger 1n this regard I would only like
to bnng one or two problems to his
notice in regard to this matier

The hon Minister has done well o
take over this company directly as a
Central Government company instead
of allowing the IDPL to act ag 1ts con-
troller 1 beheve the Company will
have its own management and i.e
Board of Directors In the case of
Bengal Chemicals and Pharmaceuticals
Company there 15 a fear among the
local employees that 1f it 15 managed
by the IDPL probably its 1nterests
will not be looked after and other
units of the IDPL will be benefited
at the cost of this umt This 18 a
point to which I want to draw the at-
tention of the hon Minister

Though this is not the occamon I
would Like to take this opportumty fo

make one more point I remember,
while presenting the budget for the
Mirustry of Petroleum and Chemichls
in the budget session the Mon Mims-
ter had given some concrete promuses
with regard to the drug prices I am
sure of the Minister's good intentions
and I am sure, he does not support
the policy of hugh prices of the mult
national drug compamnies for ordinary
life saving drugs but in spite of the
Minister s promuses and good inten
tions and ms dynamism, the drug
prices have not come down for the last
six months They are taking over 1bhe
company, 1t 13 a commendable step,
but 1 would also hike to know, if he
18 going to take immediate steps 1n
this regard that is, regarding Jrug
prices

With these words I whole heartedly
support thus Bill and congratulate the
hon Minister for taking oyer thus sick
umt 1n a very sick State of India,
namely West Bengal

DR SARADISH ROY (Bolpur)
Madam Chairman I welcome this
Bill but the way it has been introduced
18 very much objectionable It has
come through an Ordinance We wused
to cnticise the previous Government
that they were ruling the country by
Ordinances this could have been =si
ded

The employees of thig company I[-
West Bengal have been pressing for
nationahzation for a long time Ryan
dunng the first session of the present
Lok Sabha in March-April this sear
they had approached the Central Min's.
try to take over the management of
this company But as in the old way
there was so much delay and there was
no other alternative but to promulgafe
an ordinance to take over the manage-
ment as the conditiong have worseacd
Thig way the government 15 moving
in the same way as the previous fov
ernment was moving So I want to
draw the attention of the government
that 1f actions and steps were taken
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in proper time, without an ordinance
but by a praper Bill, this undertaking
could have been taken over

This undertaking is under govemn
ment management for the last flve
years, since may 1072 and during this
period there was a tremendous 1m
provement regarding production wh'ch
rose to Rs 45 lakhg from Rs 6 lakhs
per monih but the employees got mo
benefit

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATRAIK) .f 1t
is closed down, will you get benefit”

DR SARADISEH ROY In the last
five years the production has gone up
but the employees did not get any
benefit compared to the empolyees of
the IDPL and other government un-
dertakings and mmilar industries
Their pay scale 1s lower That 1s
my point So thus undertaking was
sick and the government has taken
over and the employees are coniri-
buting thear mute so that thig drug
undertalong may flourish

The Hathi Commuttee has not o1lv
mentioned about the taking over of
drug industry but also mentioned about
its development, that their machinery
should be modermnised, etc

Then, with regard to Bengal Chemi-
cal and pharmaceutical works I want
to say the eastern part of the country
is the ploneer in the production of
drugs and pharmaceuticals The first
pharmaceutical industry in the country
was set up in Bengal in 1801 That is
Bengal Chemica] and Pharmaceutical
Works, Lid They are the pioneers
that is the eastern India and the firat
ong to be established in the country
is the Bengal Chemucals by Dr P C
Roy and not only that they used to
export drugs even during the British
period, but the sad part of i1t 15 that
the drug and pharmaceuticals™industrv
todsy foprishes in the western part
of thg coyntry and not in the eastem

part, the place of ith birth The Cen-
tral Government should tske some
steps to find out as to what ave the
reasons for this set-back

deplorable thing 1s that though thw
Company has now come under IRCI
some of the Directors have left gnd
no work 18 done and the workerg are
not getiing thelr pay Bengal Chemi.
cals is being managed just like smith
Stanistreet whose production has gone
up This point I want to stress The
Mimster will take early action so that
like Smith, Stanistreet the Bengal
Chemicals 1s also taken over omm
pletely at an early date

With thege words, I support the Ball

SHRI A MURUGESAN (Chidem
ram) Madam Chairman, on behalf of
my party the All India Anna Dravida
Munnetra Kazhagam [ nse to say a
few words on the Smith Stamistreet angd
Co Ltd Acqusition and Transfer of
Undertaking Bull

Madam thie undertaking engaged
in the manufacture of drugs aad
pharmaceuticals was making loss frem
1970 and in May 1972 the Central Gov.
ernment took over the management of
this undertaking The Indian Drugs
and Pharmaceuticals Co Ltd, a Sov-
ernment of India undertaling has jeen
managing this unit for the past five
yeara Now this Bil: peeks to nationa~
lise this Unit

I have to regreifully point out that
@& provision of Re J crores and 74
thousands has been made for payment
as compensation to the erstwhile
management I feel that thus action
of the Janata party Govermment 1%
similar to the actions of the former
Congress Government in the matter
of making huge amounts &s compensa
tion at the tume of aoquiring under
taking These Industnalist had faifes-
ed themselves at the cost of workers

- — — . ——

*The original Speech was delivered in Tamil
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and wites: expleiting publie wealth for
thielr persomal aggrendissment, Taking
thee cue fromh-tie Congress Government

With these words I conclude

THE" MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LISERS (SHR!I H N BAHUGUNA) 1
am beholden to Members for expres
sing their views The one conce'n

east I think the people of the et
must also search their hearts s Lo
why thia has happened I would "ot
say move than thise. The Janata Gov

erpment. has takan due notiee of 1t
Though some may chacacterwse 1t as a
delay, I would say, w= have done it

as poasible. Due process of

g
1
|
g

toak only five monthe For that we
should have been congratulated

THe question of Bemgal Chemlculs

was ralsed, although this was not
direcily conmected I would state 1hat
[ stand by my earlier commitment
|bat this Government Ilooks upon

and Transfer of Shares) Bill

Bengel Chamdeals net merely as &
pharmsaceutical unit but as a memorial
to the memory of one of the taliest
men of India, Acharya Profulls Ray.
We will not let 1t die, for, that is the
real forerunner of the entfre chemucal
industry and the drug industry in the

party has not considered this
tion Perhaps he has been msled by

hands Money 15 provided to pay the
rlebts of bankg and financial institu
tions Weg have determuned the
amount to be puid, not as compen-
sation We are not paying the market
wvalue, there 15 nothing like that In
such a case, I feel the policy 18 very
simple We pay exactly what we
shoulq pay Whatever we have paid
15 to cover the part of their debts
There 15 = clause regarding this 1n the
Bill This 18 not going to the com-
pany but this 15 going to the Commus-
sioner of payments to be appointed by
the Government who will pay 1t to
different people Who are they—this
15 also indicated in the Schedule A
attached to the Bill

I wish the hon Member—though I
appreciate his anxiety, he just brings
in DMK by hook or crook into every-
thing—a youngman hke him should
rather go more into detaus about the
whole propositron thet he wants to
buid up R 18 absolutely incorrect tq
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eay that this 18 squandering away of
the public funds This 15 the unkind-
hest cut This Government has got
all the power to see to it that not a
penny more than necessary—even the
mterest—s given tp it Whatever
money 1 provided for 1 just to pay
back their debts Who are they?
That 15 ndicated 1n the Schedule
gttached tg the Bill They are not
gomg to the company, the money 1s
gomng to the Commussioner of pay-
ments to be appointed by the Gov-
ernment This has never happened
before This 1s for the first time that
such a thing 15 happeming Instead
of taking note of this he 1s telling that
the Government are squandering
wway the companys fund I am sorry
that the hon Member has got a mus-
conception in his mind [ cannot
remove his misconception I can only

argue

It was said that Hath: Comnuttee
talked about the jevelopment At the
outset Madam you might recmll we
hed invested about a crore of rupees
In the feasibility report you will find
that a crore of rupees has been pro-
vided for diversification If this 18
done the production will go up bv
moie than Rs 13 crores per annum

It was said by one hon Member
from Bengal that the workers had not
got anything during the last five years
This 15 far from truth This 18 far
from the correct statement I do not
want to discuss that part for good
reasons  (Imterruptions) Compansions
are very difficult and <sometime they
are not correct But I must say here
that 1n 1971 for the same number of
workers the +total wage bill was
Rs 4991 lakhs For the same get of
workers the wage bill in 1978-77 was
Rs 60 lakhs which means it has gone
up from Rs 49 jakhs to 60 lakhs
duning the period of these si1x years
(Interrupt.ions) I can assurz you that
the old management was thrown aside
The IDPL became the management of
that company In the management of
that eompany one man was intro-
duced A f w mon people were also
1 ought 11 tlon7  with hym  If you

NOVEMBER 28, 1977
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take this additional wage of Rs 15
lakhs, the wudditional wage that the
workers get on an average comes to
Rs 2000 per annum. This is more
than what they were getting in 1071

In fact I am waormed about thig
huge expenditure on account of the
costs But, I must say that this wall
be a subject matter of discussion I
am not willing {o enter :nto any dis
cussion on this I told the Chief
Minister of West Bengal Government
this afternoon that I am willing to go
to the whole question along with
him 1 am sure that the West Bengal
Government, in therr wisdom, will
realise that they will have to take
action which will ultimately benefit
the purpose for which this Bill s
meant West Bengal Government
wants more gnd more of phtrmaceuti-
cal industries to come up I am sure
that West Bengal Government is very
helpful in this matter and they try to
understand this Even the workers
understang the position As regards
Bengal Chemicals 1t 15 true that the
prople want us tg go in for 1t That
does pot mean that we follow their
dictates In fact it 15 we who took
the decision on our own and we shall
perhaps come before the House very
=oon 1n regard to that matter

I would lke to say that in thie
pariicular case there 1s no injustice
that 15 being done or any ncorrect
thing 15 being done Tne correct thing
has been done 1n thig particular case
Nationahsation through this Bill s
ihe most correct thing that has been
done

With these words I commend this
Bill for the conmderation of this
House

MR CHAIRMAN The question i=

That the Bill to provide for 1n
the public interest, the acquisttion
and transfer of the right, title and
interest of the undertakings of
Messrs  Smth  Stamstreet and
Company Limited, Caleutte gnd for
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matters connected therewith or inei.
dental thersto, be taken into consi-
deration,”

The motwon was adopted,

MR, CHAIRMAN: Now, we take
up clauses 2 to 6. There are no
amendments to Clauses 2 to 6. I shall
put them all to the vote of the House

MR, CHAIRMAN: The question 1s.
“That Clauses 2 to 6 stand part of
the Bill.”
The motwon was sdopted,

Clauses 2 to 6 were added to the Bill.

MR. CHAIRMAN: We come to
clause 7, There 18 an amendment

DR RAMJI SINGH: After the speech
of the hon Minister I am convinced,
I do not want to move my amend-
ment,

MR. CHAIRMAN. The question 18

“That Clauses 7, 8 and 9 stand
part of the Bill"”

The motion was adopted,

Clauses 7, 8 and 9 were added 1o the
Bill.

MR CHATRMAN. There 15 ®n
amendment to insert new clause 9A.

DR, RAMJI SINGH: 1In the same
spmit, after the hon, Minster's ex-
planation I am not moving this amend.
ment gnd alsoc my amendment to
clause 14.

MR CHAIRMAN: The question is:

“That clauses 10 to 34, the Sche-
dule, Clause 1, the Enacting For-
mula, the Preamble and the Title
stand part of the Bill”

The motion was adopted,

Clauses 10 to 34, the Schedule, Clause
1, the Enacting Formuls, the Presmble
and the Title were added to the BRill.

SHRI H. N. BAHUGUNA: I beg
to move:

Co, (Acquisition of Shares) Amat. Bill

“That the Bill be passed”

I want to add one sentence. A refe-
rence was made to IDPL, its perfor-
mance, When IDPL took over this
management, production in this com-
pany was Rs, 154 lakhs; jn 1976-77 it
has been Rs. 388.75 lakhs, with the
same set of workers ang the same get
of equipment. I must put on record
my appreciation of what has been
done by them. With these words, I
commend that the Bil] be passed.

MR. CHAIRMAN: The guestion 1s:
“That the Bill be passed.”
The motion was gdopted,

17 54 hrs.

INDIAN IRON AND STEEL COM-
PANY (ACQUISITION OF SHARES)
AMENDMENT BILL

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): It
12 a similar case of a sick mill in West
Bengal (Interruptions) .—It 15 not
part of the general sickness of West
Bengal. I beg to move;

“That the Bill to amend the Indian
Iron and Steel Company (Acquim-
tion of Shares) Act, 1978, be taken
into consideration.”

Except the arguments already pre-
ferred by my colleague in the case of
another company, all I have to sAY 18
that this company hag been taken
over by the Government of India,
funds have been given to the Com-
nmussioner for disbursement to the
shareholders. There are some diffi-
culties about the nomenclature of the
shareholders because some shars-
holders have gone to the Stock Ex-
change and unhl and unless the
Government truly acquires the shares
and have them transferred in their
name, we cannot make it a subsidiary
of the Steel Authority of India
Limited. This ;3 a very small munor
modification, a technica] Bill, There
are two or three amendments,



